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day of the current session. I want to 
say this with your permission. There 
has been intense sr.ecul.ation in the 
Press and elsewhere about a snap poll 
for the Lok Sabha. We are not n,en
tioning these matt�rs from anv point 
of view of nervousness or fea:. Afte:
all v.e come nere as represel'ltatives 
of the people and whenever we are 
asked to go back to the people we 
should welcome it. In this session 
there was not muc:h time for di�cus
sion of certain important matters re
lating to the conduct of free and fair 
elections. We have been demanding 
that the Election Commission should 
be expanded by Dt least increasing 
the member from l to 3 Members and 
that thl! electoral process must be 
cleansed so that many Members can 
think it proper and con·Jenient. tu get 
elected on the basis of their record 
and not on the basis of money. I 
happen to be a l\Iemher of the electo
ral reforms committee appointed by 
Shri J. P. Narayan and that Committee 
has submitted an interim Report. 
The Congress Parli2JTientary party 
has also appointed a committee on 
electoral reforms. The Law l'.'1inister 
has gone on record that he wants to 
convene a meeting of wme opposition 
leaders and inde1JP:1der1ts to go into 
th.is matter. I i1ooe that i!' a� all a 
snap poll is comi11g Governmeut wm 
see that they .::onvene a meeting on 
these lines so that elections may bP 
fair and fre€, so that elections will 
have significance and prope:- mec1ning 
in our democracy. 

SHRI K. P. UNNIKRISHNAN 
(Bad agar a): The Session is ending 
today and I should like to raise a 
question which is of perenial import
ance. It is of utmost importance and 
urgency to my State: the question of 
rice supply which has come down 
from 85.000 tonnes per month to 18,000 
tonnes per month for Kerala It has 
forced the State Government to rectuce 
the quantity of rice and also the total 
quantum of ration. Even the quota 
of wheat is not .eiven. So I earnE-stly 
urge the Government of India to 1es
tore this quantum immediately, 

16.06 hrs. 

STATEMENT RE. REPORTED 
SABOTAGE OF TWO SPEED 

BOATS 

MR. CHAIRMAN: Yesterday Shrl 
Madhu Limaye raisc<i a poir,t in th9 
form of an adjouri1ment motion and 
the Speaker had asked the Minister 
to make statement. It is a!1 lawfully 
long statement and I will ask him to 
lay it on the Table of the House. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHR1 
PRANAB KUMAR MUKHE.:R.T �': l 
lay it on the Table of the House. 

Statement 

The recent change i·.1 the trend o1 

smuggling which showed that contra
band in bulk is being smuggled 
through I aunches and boats from the 
neighbouring areas led rthe 'Govern
ment to consider the auestion of ac
quiring fast sea-�oi!1g launches. Tha 
Government have placed on order for 
purchase of 20 fast moving sea crafts 
with a Norwegian firm against which 
two sea crafts were received towards 
the end of October, 1974. These two 
boats, namely, Durga and K::ili were 
commissioned on 27·10-1974. Taking 
both the boats together they have 
been operational for nearly 70 per 
cent of the days ;;;ince tbey were com
mfasioned. One or other of the boats 
has been operational on all days ex
cept on two day�. 

The reports that there has been a 
sabotage of the boats which rendered 
them non-.operational have been lciok
ed into and found to be incorrect. As 
one of the IJress reports stated tha1 
sugar had been put into the fuel t'an'k, 
samples of fuel were taken and te�ted 
by the Naval Chemical. and Metallur
gical Laboratory, Bombay, but no 
'!'ace of sugar was found therein. 
The boats have been fitted with high_ly 
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sophisticated machinery and equip
ment and expertise in maintenance 
and handling of the same is being 
built up.

Meanwhile, as was stated in the 
Rajya Sabha in reply to supplement
ary to Starred Question No. 411 on 
3-12-1974. there have been teotmng 
troubles and the repru-s have been 
attended to in the Mazagon Docks. 
The position was also explained In 
the Finance Mmistiy s Consultative 
Committee of Parlnm^nt on 18-12-74-

Both the boats have been taking 
part m various ant* irr iq<jlmg opera
tions in and arour [ B mb;\ rrea. 
The fact that there have been no cat
ches b> these ooits recently could 
also be ascribed to the possibility that 
the Arab dhows may not be coming 
near this area The intelligence re
ports also indicate that smuggling 
activities have been considerably 
restrained

The Government hav«* so far ob
tained onlv two boats, another 4 boats 
are expected by the end of this month 
The remaining boats are expected to 
come in batches of 4. and all to reach 
before the end of Mirch, 1975 It 
«ill be apprecia*3d that wilv when 
we have a very much larger number 
of boats, we can vake our coast-line 
impregnable I inav’ also mention 
here that the Custmu Department in 
Bombay also has some launches con
fiscated from the smugglers and 
which are used for anti-smuggling 
work

The boats establishment has been 
placed under a senior officer on depu
tation from the Navy and I mcy as
sure the House that at] possible pie- 
cautipns are being taken to guard the 
boats carefully from any attempt »t 
sabotage

SUPPLEMENTARY DEMANDS* FOR 
GRANTS (GUJARAT), 1974-75
MR. CHAIRMAN: We shall now

take up Supplementary Demands for 
Grants (Gujrat)

Demand No. 14—Economic Advice 
and Statistics 

MR CHAIRMAN Motion moved:
"That a Supplementary gum not 

exceeding Rs. 38,000 on Revenue 
Account be granted to the Presi
dent out of the Consolidated Fund 
of the State of Gujarat to defray 
the charges "which will come in 
course of pavment dunng the year 
ending the 31st day of March, 1975 
in respect of ‘Economic Advice’ and 
Statistics’,”

Demand No 15—Loans and Advances 
to Government Servants in General

Administration Department
MR CHAIRMAN; Motion moved

“That a Supplementary sum not 
exceeding Rs 3,33,00 on Capiial 
Account be granted to the President 
out of the Con&olidated Fund of 
the State of Gujarat to defray the 
charges which will come m course 
of payment during the year ending 
the 31st day of March, 1975 in 
respect of Xoans and Advances to 
Government Servants in General 
Administration Department'.”

Demand No 31 —Loans and Advances 
to Government Servants in Finavo 

Department 
MR CHAIRMAN; Motion moved 

“That a Supplementary sum nut 
exceeding Rs. 2295,000 on Capital 
Account be granted to the President 
out of the Consolidated Fund of 
the State of Gujarat to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1975 in 
respect of 'Loans and Advances to 
Government Servants in Finance 
Department.’”

Moved with the recommendation of the President


